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ORDERSIDIRECTION NcJ3 
OA Nc,1122/12- 
Advocate(s) 	Mr.P.Das 

:ivocate(s) 4vlr. 

:JRDER dated 1 May 2013. 

CORAM: 
HONBLE INARAKPATNAIK, JEMBER(J) 
'iON BLE 	Ft C MLRA MEME(P 

Nore appears for the Appicant. Even on 

occasions e. on 16 4.2C13 & 25.42013 nor aso was orn. 

r the opicani. tc; pros€oLte t 	.A. ihe etcre, prinla fo 

ves an imprlessbli That the App cant ks no more interested to 

prosecute this OA and, as such, ths OA. as per the A.T, 

c:ou i hae hen dsmssed fc deinh. L Vv& think 

appropriate to avow one more chance to te appcart to removs 

the defects ported out by the .Pgis ry and accoding', 

wektrne is acd 	remove hc defects ootei 

Regy; inq whch thi; IDA ha 	and sms4ed wo 

mv firther reference to th 3ench. Ccmv of ths order 



P~O 

communicated to the Apphcant in the address given in the GA 

speed poEt by tomorrow. 

\Aember (Admn) 
uka-0-b- 
Member, (Jud: 


